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lIt.n the required quota and If 10, the 
reuonl therefor; and 

(d) the stepa the DeIhl Administra. 
"Oil propose to take to fill up &he 
deJlclency? 

The DepatJ Minister III the MIIIII· 
try of Home Ar..... (Shrl L. N. 
Mlshra): (a) and (b). Out of total 
:202 Class I and 637 Clus II employees 
in the Delhi Admini.tration as On 1st 
January, 1965, 5 Class I and 10 Class 
II employees belonged to Scheduled 
·Castes. 

(c) Yes. Suitable candidates from 
Scheduled Castes were not available 
to fill a number of vacancies reserved 
lor them in the past. 

(d) The orders regarding reserva-
tion fo-Scheduled Castes and Sche-
duled Tribes. as applicable to posts 
under the Government of India, are 
already being followed by the Delhi 
Administration. Filling up of the 
deficiency depends upon availability 
of suitable Scheduled Caste candi-
dates. 

Rer\!tr.r-General of India 

2671. Shrl Naval Prabbakar: Will 
the Minister of Bome Alralrs be 
pleased to state: 

(a) the total number 0' employepo 
111 each category in i e ~nt DiviSions 
I" the Office of the Reel"rar-General 
01 India; 

(b) the total number o! Scb,'du:"" 
Ca.tes and Scheduled Tribes em-
ployees separately in each such cate-
,ory and ",heth .. they lulm tile IC-
quired quota of reservation I,u thl'se 
<:atelories; 

(c) If not. the reasons then'for; and 

(d) the steps proposed to be ta"en 
to till up the reserved quota" 

The Mini'ltcr of State in the MinIs· 
try of Home Atr.lrs (Shrl Datbl): (a) 
to (d). A statement i. laid on the 
Table 01 the Ilouse. [Placed in 
L,bTary. Sec No. LT-4931/65J. 

IlIarIae Teclualeal IIeIaoo.I III Kera\a 

1813. Shrl Imblehlbav.: Will the 
Minister ot EducaUon be pleased to 
state: 

(a) whether any representation hu 
been received by o ~ n n nt tor 
starlinll a Marine Technical School III 
Kerala; 

<bl whether an,. repre.entalinn hU 
bt,en received trom the TavBnw In.lI. 
wte lor .tarllnl a marine n.her. 
technical couroe; and 

(c) If 10, the action Gove,...,meDI 
proPOIe to take In the m.tlcr? 

The Depat,. Mlnloter In the Mill .... 
try 0' EdneatioD (Sh.1 Bhakt 
Darsban): (a) and (b). No, Sir. 

(e) Does not arise. 
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Law Cham b .... lor Advocates III 
Kerala High Court 

Z676. Sbrl A. K. Gopalan: Will the 
Minister of Home Affairs be pleased 
to stale: 

(n) whether the Advocates of 
Keral3. High Court have repre3ented 
for providing Law Chambers in the 
High Court premises; 

(b) if so, the steps taken In the 
matter? 

The Mlnloter 01 state In tbe Minl.-
tr)' of lIome Allalrs (Sbrl Balhl): (a) 

Yes. Sir. 

(b) Government h ~ decidp.d to 
put off the construction of the pro-
posed building for the Advocates 
Association in view of the present 
strain On finances, 

Library of Kerala AdvOolates' 
A.aoeiat101l 

2677. Sbri A. K. GopaIan: Will the 
Minister of Hom.. Affairs be pleased; 
to state: 

(a) whether Government are pay_ 
Ine any grant to the Library of thlt 
Kerala Advocate.' Association; 

(b) If so, how much; &Ild 

(c) whether there u any propoal 
10 increa ... the erant? 

The Min.l!Jter 01 Slate III the MIllIS-
try of Home Atralrs (Shri Balbi): <a) 
No, Sir. 

(b) and (c). Do not arise. 

Acquisition of Garden Lands 

26'17-.&. f Shrl P. H. Bbeel: 
\. Shrl Ram SlIlgb: 

Will the Minister ot Home Affalra 
be pleased to state: 

(n) whether it is a fact that Gov-
ernment have decided to acquiJ't> the 
lands of the ~ n owners of villages 
Bhorgarh and Kurani; 

(b) if so, the r('asons therefor; ond 

(c) if the answer to part (a) above 

be in the n~ e  the step.; being 
taken by o e n~ ent to exclude the 
same land from the Plan prepared for 
acquisition? 

The Deputy Minister In the _ 

try 01 Home Aflalrs (Sbri L. N. 
Misbra): (a) Yes, Sir. 

(b) h ~ land in question is requir-
ed for the purpose or dcvelopinc: 
Narel. as a Ring town in Becorjoru:e 




